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A.2. Surprisingly, the respondents héve not cared to respond {o these
letters/representations as submitted .by the applicant. On- perusal of
these representations, it is observed that he has also made a specific
reference to the case of one Sh. G.D.Chaukiyal who retired on 31-3-2003.
According to him, his case is similar to that of Sh. Chaukival and,
therefore, he has prayed that his case may be decided on the same lines
as has.been done in the case of the said person. The respondents should
have responded to the subject matter as persistently taken up with them
by the applicant. This act of non-response and silence en the part of the
respondents is a matter of serious concern and cannot be appreciated.

4. -Under these circumstances, I am of the considered opinion that

the appropriate course at this stage would be to dispose of this OA with

directions to the respendents to aénsider the matter as has been
submitted to them by the applicant through his representations, copies of
which are annexed to this OA, together with uﬁk treating the same as a
suopaementary representation of the applicant, and to do the needful
under the relevant rules and instructions on the subject and also keeping

in view the c;ecxsxon in the case of Sh. Chaukival. ihe respondents shall

ensure that this exercise is completed within two months from the date of

recaipt of a copy of this order.

(Sarwea war Jha) .
Member (A} ‘ .

Jvikas/



